
From: sldc kptcl <sldc.kptcl@gmail.com> 
To: Shilpa Agarwal <shilpa@cercind.gov.in> 
Sent: Tue, 16 Jul 2024 17:36:11 +0530 (IST) 
Subject: Comments on draft (Indian Electricity Grid Code) (First 
Amendment) Regulations, 2024. 
 
*Hi Madam, * 
 
Myself Mohan, SLDC Karnataka.  Please find the attached comments *on 
draft **Central Electricity Regulatory 
Commission (Indian Electricity Grid Code) (First Amendment) 
Regulations, 
2024. Kindly do the needful.* 
 
-- 
Regards 
STATE LOAD DESPATCH CENTRE, 
BANGALORE-560009. 



SLDC, KPTCL Submissions on draft Central Electricity Regulatory 

Commission (Indian Electricity Grid Code) (First Amendment) 

Regulations, 2024. 

Preamble: 

The Hon’ble commission has been actively issuing regulations, amendments, and 

orders aimed at establishing a resilient, stable, safe, and reliable power system in 

the country. In pursuit of this overarching goal for the power sector, the commission 

introduced the IEGC-2023 regulation to enforce discipline among generators, users, 

and beneficiaries. Initially, in IEGC-2023, the commission emphasized equal 

importance for all users in a balanced manner. However, regrettably, subsequent 

Commission Orders dated 30/09/2023, and 18/12/2023, through Suo-Moto Petition 

No. 14/SM/2023 and 18/SM/2023, provided significant flexibility to generators 

while reducing flexibility for system operators and beneficiaries. This included 

changes such as minimum turn down and downward revision in D day, which are 

not in the best interest of users. These changes favored generators but imposed a 

substantial financial burden on beneficiaries and end consumers.  

At present lot of issues are being faced by the beneficiaries such as must run of RE 

generation, as RE generators are not being penalized properly for improper 

forecasting of generation, huge load fluctuation and inconsistencies of market both 

in terms of quantum & its prices. Furthermore, in a subsequent suo moto order, the 

commission has mandated support for the technical minimum of Inter-State 

Generating Stations (ISGS), which has now become mandatory alongside RE and 

nuclear power generation. Such preferential treatment for specific users(generators) 

within the grid is likely to result in uneconomical grid operations and is not in the 

best interests of the country.  

Additionally, this removal of downward provision feels like a deterrent for the States 

which are complying with the Central Govts initiative of embracing Green energy to 

the maximum extent.  

We do understand that there is a provision to go for the market mechanism when 

the State is in power surplus situation but the rates in the exchange may not be 

favourable at that point of time. This leads to financial burden on the State/ESCOMs. 

The entire burden of managing the variability of RE, accurate estimation of weather 

sensitive demand, and  maintaining the State deviation within the stipulated limits 

by selling surplus power at low cost and purchasing high cost power during deficit 

time is being shouldered by the State/ESCOMs. The Hon’ble Commission is 

requested to recommend for a AI based platform under PSDF for the beneficiaries 

to manage this dynamic variations, as more RE is being injected to the grid.  

In addition to the above, ensuring technical minimum for all the generators 

scheduled on D-1 day while absorbing all the must run variable RE generation is a 



huge burden to the RE rich States. It may be noted that, the generators have the 

similar provision like States to go for the market when the requisition is below 

technical minimum. In this way, it will be win-win situation, assisting the 

States/ESCOMs to go for integration of more Renewable energy & thereby fulfilling 

the Central govts initiative of achieving 500GW of green energy by 2030. 

Moreover, every generator can engage in the power market, can also source get 

alternate source of power, SCED, SCUC, etc., to manage their technical minimum 

portfolio. The commission has also simplified in IEGC-2023, the process for 

generators to sell power by allowing them to do so without requiring consent from 

beneficiaries after a specified time interval. 

As per Central Electricity Authority (Technical Standards for Construction of 

Electrical Plants and Electric Lines) Regulations, 2022, the thermal generators are 

capable to operate: The steam turbine shall be designed for a minimum of 4000 hot 

starts, 1000 warm starts and 150 cold starts during its life.  

The introduction restriction on downward revision goes against the CEA 

regulations for hot and warm starts. This discourages optimum usage by 

beneficiaries who actually pay for, especially considering that many hot starts by 

generators like NTPC, NLC, and other ISGS thermal generators occur within less than 

4 hours. Please refer to Annexure-A for detailed startup information.  

In the power sector, there is ongoing debate regarding the adoption of two-shift 

operations in thermal power plants to better integration of renewable energy 

sources. Tamil Nadu has successfully implemented this approach with its state-

owned thermal units operating comfortably in two shifts.  Hence, this downward 

restriction will not help to achieve hot, warm and two shift operation in the country. 

And in IEGC-2023, the generators operating above technical minimum and below 

in agreed conditions is also compensated. As the case may be the generator shall 

perform to the requirement of beneficiaries and secured operation of the grid. 

In order to bring in discipline across all conventional and non-conventional 

resources. It is brought to the Hon'ble Commission's attention that WS sellers are 

still treated as immature products in terms of forecasting, despite the fact that they 

have already exceeded 50% of total installed capacity in many states like Karnataka 

and more than 35% of national installed capacity. The responsibility is to be 

enforced on WS sellers to achieve the objectives of the Commission and bring in 

discipline for establishing a resilient grid. 

Even with advanced technology available in the global market, WS sellers are 

unwilling to invest in technologies to increase accuracy in prediction due to 

privileges endorsed by the Commission to WS sellers, at the cost of the end 

consumers. It is humbly requested that the commission has to allow them to 

comprehend their position for development in the larger interest of the nation. 



The commission has to address the underlying issues of the WS seller, the 

Commission is aware that WS sellers lack discipline in providing accuracy in their 

schedule under the provisions made in the DSM regulation by CERC. The provision 

of Available capacity (AVC) is to be reviewed & removed to obtain desire objective.  

Under the IEGC-2023 principal regulation, the GNA corridor must be utilized 

according to merit order and completed by 08:30hrs on the previous day, 

promoting economical operations that benefit beneficiaries. However, in recent suo 

moto orders and the Draft IEGC-2024 1st amendment, the lack of downward 

revision in real-time is causing violation of many of the rules & regulations and also 

leads to significant financial losses to the beneficiaries. Real-time conditions differ 

substantially from day-ahead planning, making it challenging to manage Variable 

Renewable Energy (VRE) alongside technical minimum for conventional thermal 

generation, leading to continuous underdrawal. Consequently, beneficiaries are 

forced into distress sales, sometimes at prices as low as 5 paise per unit. 

Karnataka State is having total GNA of 5376 MW and is having ISGS contract of 

6568MW during solar hours where as in non-solar hours 4718 MW. But in Real time 

expected ISGS generation would be around 90%, thereby expected generation 

during solar hours from ISGS contracts will be 5911MW and expected generation 

during non-solar hours from ISGS contracts will be 4246MW. 

To accommodate the contracted power over and above the GNA, SLDC is 

scheduling conventional power i.e., NTPC plants under T-GNA, the main 

disadvantage of scheduling conventional power under T-GNA is that the power 

scheduled under T-GNA cannot be rescheduled and it becomes Must Run, due to 

this State grid under draw power in many occasions which is more than the 

deviation limit. In additional, the proposed downward revision restriction will 

exacerbate financial losses for beneficiaries. 

Illustration: In several cases, the operation of technical minimum conventional 

generators has resulted in distressed sales and underdrawal by the state. For 

example, on May 25, 2024, it is important to inform the Honorable commission 

about the variation in technical minimum of ISGS stations (such as Kudgi, RSTPS, 

Vallur, NNTPP, etc., of state share), ranging from 1200 MW to 1500 MW, in addition 

to 510 MW from a nuclear power plant and same is illustrated below: 

Date Time Deviation 
Convetional 
ISGS power 

plant 

Nuclear 
power 
plant 

Distress 
sale  

RTM 
price 

25-05-2024 05:00:00 -37 2198 510 2000 3510 

25-05-2024 05:15:00 -42 2198 510 2000 3201 

25-05-2024 05:30:00 -242 2134 510 2000 2999 

25-05-2024 05:45:00 -325 2076 510 2000 2870 

25-05-2024 06:00:00 -614 2160 510 1600 3500 



25-05-2024 06:15:00 -831 2198 510 1600 3932 

25-05-2024 06:30:00 -762 2198 510 1700 3407 

25-05-2024 06:45:00 -735 2198 510 1700 2921 

25-05-2024 07:00:00 -514 2198 510 2200 1913 

25-05-2024 07:15:00 -807 2198 510 1974 1800 

25-05-2024 07:30:00 -451 2045 510 2400 1500 

25-05-2024 07:45:00 -304 1900 510 2400 1481 

25-05-2024 08:00:00 -421 1751 510 2200 2749 

25-05-2024 08:15:00 -409 1697 510 2200 1896 

25-05-2024 08:30:00 -463 1490 510 2447 1000 

25-05-2024 08:45:00 -860 1434 510 2161 1000 

25-05-2024 09:00:00 -626 1334 510 2300 554 

25-05-2024 09:15:00 -599 1334 510 2492 700 

25-05-2024 09:30:00 -497 1234 510 2600 2231 

25-05-2024 09:45:00 -819 1234 510 2600 2230 

25-05-2024 10:00:00 -1 1134 510 3500 2401 

25-05-2024 10:15:00 -40 1134 510 3500 2750 

25-05-2024 10:30:00 -81 1134 510 3200 2411 

25-05-2024 10:45:00 -223 1134 510 3200 2261 

25-05-2024 11:00:00 98 1131 510 3700 1761 

25-05-2024 11:15:00 -456 1131 510 3700 2202 

25-05-2024 11:30:00 -680 1131 510 3500 2431 

25-05-2024 11:45:00 -693 1131 510 3500 2601 

25-05-2024 12:00:00 -498 1131 510 3800 2250 

25-05-2024 12:15:00 -523 1131 510 3700 2602 

25-05-2024 12:30:00 -730 1131 510 3400 2800 

25-05-2024 12:45:00 -775 1131 510 3400 2801 

25-05-2024 13:00:00 -251 1131 510 3800 2201 

25-05-2024 13:15:00 -347 1131 510 3800 2830 

25-05-2024 13:30:00 -431 1131 510 3800 3034 

25-05-2024 13:45:00 -237 1131 510 3800 3400 

25-05-2024 14:00:00 -212 1131 510 3600 3595 

25-05-2024 14:15:00 -86 1131 510 3600 3700 

25-05-2024 14:30:00 -134 1293 510 3500 3943 

25-05-2024 14:45:00 -46 1289 510 3500 4099 

25-05-2024 15:00:00 -67 1442 510 3400 4412 

25-05-2024 15:15:00 33 1542 510 3400 4465 

25-05-2024 15:30:00 -64 1609 510 3200 4413 

25-05-2024 15:45:00 43 1709 510 3200 4120 

25-05-2024 16:00:00 180 1876 510 3200 3050 

25-05-2024 16:15:00 441 1962 510 3200 2791 

25-05-2024 16:30:00 143 2082 510 2800 4119 

25-05-2024 16:45:00 -19 2082 510 2800 4048 

25-05-2024 17:00:00 43 2170 510 2700 3690 

25-05-2024 17:15:00 95 2257 510 2700 3481 



25-05-2024 17:30:00 -21 2254 510 2800 2600 

25-05-2024 17:45:00 117 2262 510 2800 2551 

25-05-2024 18:00:00 -413 2337 510 1800 1761 

* ”-ve” means underdrawn 

The actual solar generation differed significantly from both the day-ahead and 

intraday forecasts, with a deviation of 1368 MW and 734 MW respectively. 

 

 

The comparison of wind actual generation with Day ahead / intraday forecast, the 

deviation of varying more than 1000 MW with respect to day ahead and intraday 

forecast.  

 

Inferring from above, the system operators/beneficiaries are put under stress in 

managing the RE variations and is placed as reference for Commission’s 

information. 

Clause wise submission is follows: 
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1. Submission: 

Quote 

    6. Amendment to Regulation 49 of the Principal Regulations 

    (1) …………………………………………………………. 

   (2) ………………………………………………………… 

a. …………………………………………………………………... 

b. ……………………………………………………………………... 

c. ………………………………………………………………………... 

d. …………………………………………………………………………. 

(3) ……………………………………………. 

(4) The following proviso shall be inserted under sub-clause b(ii) of Clause (4) of  

           Regulation 49 of the Principal Regulations: 

“Provided that downward revision of schedules by the buyers for ‘D’ day, after 1430 

hrs on ‘D-1’ day in the generating station shall not be allowed below their respective 

share of minimum turndown level in the generating station.” 

(5) ……………………………. 

 

                                                                                                                                        Unquote 

The intended proviso takes out the flexibility from the SLDC (beneficiaries) to run its 

grid. Any reserves cannot be utilised in a day ahead basis, as whole idea of reserves is 

to meet contingency. Under this proviso SLDC will be deprived with flexible operation 

of the thermal station under its control meant for meeting its demand and 

contingency. Under this mechanism after D -1 day it will be taken over the flexibility 

by restricting no downward revision for the beneficiaries, SLDC would be left with no 

mechanism to control its deviation or any contingency occurrences which may affect 

the grid security. 

SLDC has the responsibility of meeting its demand along with running economic grid 

operation considering the security of the grid. To achieve this, it requires support of 

all the generators under its control with whom it has signed power purchase 

agreement. In case SLDC is deprived to use this generation on real time basis (D Day)  

then it will be impossible for SLDC to run a secure grid which has huge must run RE 

integration and obligation to meet 24/7 power supply to the consumer as mandated 

by MoP in Electricity (Rights of Consumers) Rules, 2020. 

Even change in 4th time block to 8th time block scheduling for implementation of real 

time market, SLDC lost the flexibility which they had for scheduling at least 4 time 

block in advance now which has been moved to 8th time block, this further strained 

the national grid and lost the flexibility for system operator to despatching the hot 

reserves.  As may be the condition, in the draft IEGC 1st amendment regulation the 

provision of downward revisions for ISGS stations is not considered in real time (D 

day), which is a disaster for system operator as explained above. 

This particular proviso would deprive SLDC to run economic power system. Hence 

suggested to include downward revisions of the schedules of ISGS which shall become 



effective from 7th or 8th time block in real time (D day) which is mandated in the 

principal IEGC-2023. 

In light of the above brief description on draft IEGC (1st amendment) regulation, 

the following prayer is humbly submitted to Hon’ble commission for 

consideration to establish a stable, reliable and resilient grid in the country. 

The fundamental provisions of downward revision and technical minimum 

requirements as per the principal IEGC-2023 regulation may be retained and the 

following proviso proposed in draft IEGC-2024 1st amendment shall be dropped: 

The following proviso shall be inserted under sub-clause b(ii) of Clause (4) of          

Regulation 49 of the Principal Regulations: 

“Provided that downward revision of schedules by the buyers for ‘D’ day, after 1430 hrs on 

‘D-1’ day in the generating station shall not be allowed below their respective share of 

minimum turndown level in the generating station.” 

 






























